1 Oral Answers

RAJYA SABHA

Monday, the 18t) May, 1970/the 28th
Vaisakha, 1892 (Saka)

The House mi t at eleven of the clock,

MR. CHAIFMAN in the Chair.
ORAL ANSWE iS TO QUESTIONS
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WUI1 the Mini ter of RAILWAYS he
pleasedtostae :

(a) the numb* r of new trains introduced
during the last year and this year and the nu
nber of those introduced on the E< .tern
Railway and on the Kiul-Sahibga j loop-line;

(b) whether i is a fact that not a single
new trair has been introduced on the said looj
-line; and

(c) if so, the time by when arrangements
will be i lade to run new trains on that line?]
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t{THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
ROHANLAL CHATURVEDI):

(a) and (b) 82 non-suburban trains were
introduced/extended on different railways
during the last financial year. During the
current financial year, 35 trains have been
introduced/extended so far. Of these 117 trains,
18 have been introduced/extended on Eastern

Railway and of these 18, four on the
Sahibganj Loop line.

(c) The occupation of the existing trains on
Sahibganj Loop is not such as to justify
introduction of any additional services there at
present. |
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the House by Shri Man Singh Varma. 1—36 R S/70
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DEFECTIONS IN LEGISLATURES

4433. SHRI SITARAM JAIPURIA:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that defections and
redefections in the legislatures in the country
have greatly instabilis-ed the democratic
administration in the country;

(b) if so, whether the Government of
India are contemplating to bring forward a
legislation to check the defections and re-
defections by providing 'recall' in the electoral
law;

(c) if so, the details thereof; and

(d) the other methods which are also
being considered to check this virus before
the General Elections to be held in the year
19722

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MOHAMMED YUNUS SALEEM) :
(a) to (d) It is generally felt that defection is a
factor which contributes to instability and the
report of the Committee on defections is yet
to be discussed in the other House. In the light
of these discussions, Government may take
necessary steps.

SHRI SITARAM JAIPURIA : The
honourable Minister has said that defection is
a factor which contributes to the instability in
parliamentary democracy. May I know from
the honourable Minister whether it is not a
fact that merely for fear of defections the
State Assemblies meet only once in six
months in order to comply with the
Constitutional requirement and adjourn the
Assembly sine die on one pretext or the other
? By what time will the Government consider
the report submitted by the Committee ? How
is, this fact whether the other House has
discussed it or not relevant for a decision to
be taken by the Government?



